
In the Central Administrative Tribunal4.  

Patna Bench, Patna. 

CA-j 

Srnt. Logan Dcvi & another ......... App1icant. 

Versus 

Union of India & Ors 	........ RespOndeflS. 

1.! 13.1296. 	None appears for the applicant. Defects have 

not been removed, though several opportunities were 

civeñ to the apllcPnt. The CA is dismissed. / 
- 	/ 

/CDS/ 	
(V.N. Mehrotra) 

Vice-chairman 

/24.04.97 ShriR.%

haaeW%M.A. 

a, counsel for the appli 

counsel fo r the a'Rlicant. states 

that he 	for aeletir the naof the applicant 

no,1who h oi~ter filing this 0.A.. 	\\ 

Let theirtter be listea alongwith t M.A. 

on 25.04.1997 for aam'jsion. 
(V .N.Mehrc a) 
vice-Chairman 

Thi6 OM is restored to its 
oriinal file vide order 

datd•25.4.97 passed in 

f1f j05/97 and OA to be 

listed before Registrar I/c 

on ,5.97 vide order passed 

in 	15/97 dt. 25.4.97. 
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3/9.5. 199' The 1erned counsel for the applit is  

present. 
As.ga±ds defect under item no. 23,appeas-. 

to have been removed in pursuEn ce of or der no. 3 dat ed 

25. 4.1997 passed by the Hon'ble Bench in M4rA. 107 Of 1997. 

As regards defect under item no. 21, indexhas 

béied. 

As regards defect no.22, appears to hae been 
VV 

removed. 	
V 	

V 

Accordingly, the application has now beäomé' 

in order. In the V.circumstaflCeS, let it be listed 

before the Hori'ble Bench for dmissi 	on 14.5. 1997. 

( SP.Sinha 
V 	

Dy.RegiStrar I/C'r 

VV 	List on 09.07.1997 for h ring on
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sióñ. 
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V 	
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V 	

V 

(V .Méhrotra) 
V 	 vjce-hairjnan 

MPS. 

4/14.05 97 
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5./ 9.7.97. 	
V 
 List. it bn21.397 for heiny on arnis5ion 

C135/ 	 V 	 (u.N. 1ehrotra) 

Vice-chairman 

6/21. 08. 

KJ 

V 	

V 

Shri R,K.Sharxna, counsel for the applicant. 

Heard, the learned, counsel for Vte applicant. 

The learnea counsel states that he wants to'  make 

a representation to the authority' concerned and, he, 

jrj in the c1ijitances' be permitted to withdraw 

this O.A. The permission is grantc1 as prayed.. 

The O.A. is accoingly dismissed aw1t a  /h. 

\J
(tra 
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V jce-.cha 1rnn 

 


